No. 25/10/2006-R&R (Vol.ll)
Government of India
Ministry of Power
RE&R Cell
o My e
Shram Shakti Bhawan, Rafi Marg
New Delhi. Dated December 3, 2012

The Secretary,

Central Electricity Regulatory Commission
Chanderlok Building,

Janpath, New Delhi

Subject: -Release of Grant-in-aid (General) to Central Electricity Regulatory
Commission (CERC)- regarding.
Ak A&
Sir,
| am directed to refer to DO letter No. 01/FIn.Divn/2004-05/CERC dated
30.11.2011 Chairperson (CERC), addressed to Secretary (Power), regarding
following two issues:
a) Categorizing release o CERC from CERC Fund as grants-in-aid vide letter
dated 28.10.2011; and
b) Requiring CERC to subject its accounts fo audit by the internal audit team
of the Ministry vide letter dated 3.11.2011.

2. The above two issues have been examined in detall, in consuitation with
Depariment of Economic Affairs and Controller General of Accounts. Comments of
DEA have been received vide ID Notes dated 25.6.2012 and 20.9.2012. CGA's
comments have also been received vide UO dated 21.8.2012. Copies of
comments received from DEA and CGA are enclosed for further action.

Yours faithfully,
(Pah
{Pranay,%:} E

Telk/ 23715258

Encl : as above

Copy to : Controller of Accounts, Ministry of Power, Sewa Bhavan, R.K.Puram,
Mew Delhi — w.rt U.O.No, 422/IAW/Audit Plan/2012-13/345 dated
292.11.2012



5 R
Iisisty of Finance
Govemment of Indiz
Department of Edanamic Affairs
Budgef Dhvdzion

i
Lk

Subject Cenlrel Slectnofy Regulsion Sund — Hag,

The proposal of Ministry of Powsr for considersfien of sppropriate
clzesfficetion of Head of Accounts for botking the expenditure for releasing
funds fo Centrél Electricily Regulatory Commission insisad of ‘Grants-n-aid
hzs been examined. :

2. As per the existing accounding system, any budgeiary alissations to
Elionomous argenizafions) societies, regulstory sutherities ars relezsed in the

iopm of Srenfednzid. Minkstry of. Power has to comply in sccofdance with
; Zreouning procedures in vogue and in the light of funding patiem envisaged
| 'In Electriciy Act 2003, i . p

This has the approval of Joint Sesnstary (Budgsi).
i J : g—"""'-'-':-r

T e
(Man Mahzan)
Zecion Ofifcer (Slaizs)

Wiinistry of Power, Sh. Rékesh Jain, JS & FA); Shastri Bhawan, New Defhi

DEALD. No. 2(11) B (8)/2071, dated 25% Juns, 2042
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. Government of Indiz -
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ik

Subject; irifemal Audit of Centrafl Electricity Regulaiory Fund - Reg. .

The reguest of Ministry of Power to relook the issue of internal augit
CERC by Internal Audit of Principal Acceunts Office (PAQ) of their Minist
hes been examinea. ' L

2. The sccourting procedure: for operation of CERC Fund provides f
auditfinternzl audif by the C&AG/Pr. Accounts Office of MoP. CERG canne
claim exemption from internal audit by MoP. Ministry of Power iz, therefore
reguested to convey the views of Ministry of Finance (Budgel Division) am
Office of CAC as propossed by MoP in the draft letter fo CERC,

3. i'hié'_issues with the approval of JS (Budgst).

P

Lf,_
(Rajeev Nayter-ShentE,
Deputy Director (Budget

Ministry of Power, (Sh. Rekesh Jain, JS & FA), Stram Shakti Bhavan, New Dshi

Ministry of Finance, DEA 1.D, No. 2(18} B (S)/2014, dated 20 September, 2012



- ceprolier General of Actounts
(Tf Section)

(Zedfer notes at pre-pages)
. BEE

L-Fui:jc—ua: internsl Audit of the arcounts of Central Electridity Fegulatony

CDL'HFEZEEEGR (EERChreg.

he [ssue reletes fo internal 2udit of the sceounts of CERC by Ministry of

Powerhas been exemined, The views of TA ‘:ectmn are given below-
il CERC recefves grants- in-2id from Govi. of lmta znd the aceounts of CERE

will be subject tu zudit in terms of Hule 211 of EF‘L 2005.

The stcountng EII‘{.I:E"'UTE for operation of ‘Centre! Electicity- F.egma tory

Commission Fund! hes been approved b\_{ this Office in consufiztion with
d‘ne office of CEAG  THe scpounts of C"F{E: will alse be subject o intemial
Audit by the intgrnal ﬁr_tt h'ﬂng af the Ofo Ccn—niier of Accounts,
waumsmr of Pow &r. as par paru 5 of the appmwn sCTOUntng p;u:euure
foir operﬂimnalh&tmn of Central Electrichty neguiatr:-n, L“.DnmLss:c:-ﬂ
{CERC) Fund, This requirement of Interral .Auu’;_'i: _5,fnvz_r:.=_hly prevatent in
zllthe Fu ndz lying tnthe Public Account of india; '

(i) . The Intarnz! m:zrc }'as an mpm‘&mt role 1o playt in ascertznmng the
factual finanicial pnﬁf“ﬂl::r' of the requirement Elf ﬁ.rnti:‘. for CERC.

_{h.r] As per she pere 12.2. 1 of the L'Jw‘. ACCoumts Mamal 'me a-:::uun"f- or’ =l
srantes Instit sutions or Grgarma'unns shell beopen io .nsPEc“rm hv the
sanctioning authority and augit, I:lcth by the Cnrrp‘tmller and Audior
Generat D, Intlis under the E:-rwmun nf CAG IDPCYAct 1571 2nd interaa =
eudit by the F*nnrs::;.l Account ‘Gﬁice of the Ministry:or Depariment,

Z  The above mentioned _umnts may be ¢onsidered for it Tnv:l_usmn it their
raoly t{: the Mindstny. ' ' ' ) .

= This issues with the E!JF.-'I‘D"."ElﬂT-'lG{ﬂ CGA[EAJ @é’fﬁ— y
: _ _ L *._?,,151’1"‘[*..‘

(H.K.Srivesteve)
Dy.CGA[TAY
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